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ORDER 

PER  YOGESH  KUMAR, U.S.  JM: 

The present appeal is filed by the Assessee against the order of 

the Commissioner of Income Tax Appeals/National Faceless Appeal 

Centre[‘Ld. CIT(A)/NFAC’ for short] dated 20/09/2024for the 

Assessment Year 2011-12. 

 2. The ld. Counsel for the Assessee submitted that the 

Assessee inadvertently filed two appeals challenging the very same 

order impugned dated 29/09/2024 passed by the Ld. CIT(A) and the 

Co-ordinate Bench of the Tribunal in ITA No. 5266/Del/2024 vide 

order dated 19/03/2025, remanded the matter to the file of Ld. CIT(A) 
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for de-novo adjudication.  Therefore, sought for withdrawal of the 

present Appeal. 

3. The Ld. Department's Representative submitted no objection to 

withdraw the Appeal.  

 

4. Recoding the submission made by the Ld. Assessee's 

Representative, the present Appeal is dismissed as withdrawn. 

Order pronounced in the open court on   26th May, 2025 

   Sd/-         Sd/- 
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